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duties. There has been no overall change ifl 
this respect. 

(b) and (c). Market promo'ion meas-
ures abroad and product development ef-
forts in India for Indian leather footwear to ~ 
competitive in world market in term~ of price 
and quality have helped in increasing ex .. 
ports and these measures are proposed to 
be continued and intensified, wherever re-
qUired. 

[TranslatIon 1 

Right of States to Impose Tax on 
Mineral Rights 

8371. SHRI PRAHLAD SINGH 
PATEL: 

DR. LAXMINARAYAN PAN-
DEYA: 

Will the Minister of STEEL AND MINES 
be pleased to state' 

(a) whether the State Governments of 
Bihar and West Bengal are authOrised to 
impose tax on mineral rights under article 
277 of the Constitution: 

(b) if so, whether other States have 
similar authorrty to Impose thiS tax: 

(c) if not the reac::ons therefor: and 

(d) whether Government propose to 
give the right of imposing this tax to other 
St~es also in order to remove this anomaly? 

THE MINISTER OF STEEL A~ MINES 
AND MINISTER OF LAW AND JUSTICE 
(SHRI DINESH GOSWAMI): (a) No. Sir. 

(b) to (d). Article 277 of the Constitution 
at India gives validity only to the taxes, faes, 
dl)ties, ceSges which were being levied 
lawfully by the Government of any State 
Immediately before the commencement of 

the Constitution. It does not authorise the 
State Govemments to impose any such levies 
afresh. 

State Governments derive s~ author-
ity from the various Entries of the List-II 
(State List) of the Seventh Schedule of the 
Constitution and this includes taxes on min-
erai rights subject to any limitation imposed 
by Parliament by law relating to mineral 
development. 

Mining Plans 

8372. SHRI PRAHLAD SINGH PATEL: 
Will the Minister of STEEL AND MINES be 
pleased to state: 

(a) whether Government are aware that 
the neo-literates and people belonging to 
weaker sections are sustaining their liveli-
hood from small mines in the State of Madhya 
Pradesh: 

(b) whether Government propose to 
exempt such persons from the provisions of 
submitting mining plans; and 

(c) whether Union Government also 
propOse to make a provision in the rules so 
t.hat mining plan could be submitted after the 
mining lease has been approved by the 
State Government but before the conclusion 
Qf agreement? 

THE MINISTER OF STEELANDMINES 
AND MINISTER OF LAW AND JUSTICE 
(SHRI DINESH GOSWAMI): (a) No person 
can undertake mining operations in any area 
except under and in accordance with the 
terms and conditions of a mining lease 
granted under the relevant provisions of the 
Mines and Minerals (Regulation and Devel-
opment) Act. 1 gs7 and the Mineral Conces-
sion R:.IJes, 1960 framed there under. The 
main obj~s of this statute are to ensure 
proper regulation and development of min-
erafs, systematic and scientific mining. 
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minerai conservatIOn and protectIon of natu-
ral envIronment The prOVISions of the stat-
ute are equally apphcable to both Dig and 
small mines 

(b) Only wrth a view to achieve thE!' 
aforesaId objects of minerai development 
and conservatIOn, the provIsIon of submIt-
ting mlnmg pla;-., Irrespective of sIze of mines, 
was Incorporated through suitable amend-
ments In the statute In 1987 Therefore, no 
relaxatIOn to exempt any category of mines 
'S conterr,plated 

(c) A change In the timing of submIssIon 
of mining plan for grant of mining lease has 
already been made through an amendment 
to the MIneraI ConcessIon Rules 1960 wIth 
pffect from 19 10 1989 An applicant can 
now submit the duly approved mining plan 
wlthm a penod of SIX months after the precise 
area of the proposed lease IS communicated 
to him by the State Government 

Promotion of Tourism 

8373 SHRI KUSUMA KRISHNA 
MURTHY W,ll the MinIster of TOURISM be 
pll3ased to state 

(a) whethertounst Industry has been hit 
hard by recent hike In domestIC fares which 
cover Indian Airlines Vayudoot and Rail-
ways, and 

(b) 1he steps taken to cruet awareness 
abroad about India as a tounst destlnatron 
and the results achieved therefrom? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF TOURISM (SHRI SATYA PAL 
MALIK) (a) The flow to toUrist traffIC of India 
IS not very prrce sensItIve The main motiva-
tions for forel9n tounsts to India are the 
v<lnety of attractIons and the cultural herr-
tage of the country 

(b) The Overseas offices of the Depart-
ment of T ounsm create awareness about 
India abroad and promote It as a tounst 
destination through a sustained marketing 
~trategy whICh Includes printing/distribution 
of tounst literature posters, production of 
films and audIOVisuals and publlcrty through, 
press, TelevIsion, and otl1er promotional 
activities such as participating In Trade Fairs, 
holding of Seminars, Conferences. India 
Evenings etc 

As a result of these measures the tOUrist 
arnvals In 1999 Increased by 7 8% from the 
prevIous year 

[English] 

Alleged Intermediaries Role in Pur-
chase of Steel Plant machinery for 

Steel Plants 

8374 SHRI BALGOPAL MISHRA Will 
the Minister of STEEL AND MINES be 
pleased to state 

(a) whether Government are aware of 
the role of some bUSinessmen as alleged 
mtermed,arles In the purchase of steel plant 
machmery for Vlzag and other steel plants 

{b) If so, the facts In thiS regard and 

(c) tr,e steps berng taken to bring the 
Intermedlarres to book? 

THE MINISTER OF STEEL AND MINES 
AND MINISTER OF LAW AND JUSTICE 
(SHRI OINESH GOSWAMI) (a) No, Sir 

(b) and (c) Do not anse 

Missing Bofors Counter Trade Files 

8375 SHRI BAlGOPAL MISHRA Will 
the Minister of COMMERCE be pleased to 
state 


